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Deba|s, after all, has been accepted. I would 
request the hon. Minister, through you, to get 
us a copy, for the use of Members, or at least 
it may be kept in the library, a copy of the 
Food Enquiry Committee's Report about 
certain matters regarding the food 
administration in West Bengal. A committee 
was appointed by the West Bengal 
Government to enquire into certain allegations 
against the Food Department, and that 
committee, I understand, has submitted its 
report to the Chief Minister. But it is not 
available. I talked to him. So, I think before 
the debate on the food situation starts here this 
particular report may be made available—I 
don't see why it should be kept a secret— so 
that we may be able to make our contribution 
to the deliberations here. 

SHRI   SATYA   NARAYAN   SINHA: 
1 do not know whether thet report 
has been sent to the Government of 
India.    I will make enquiries. 

SHRI BHUPESH ' GUPTA: The hon. 
Minister can write to the Government of West 
Bengal asking for it and saying that the 
Members here desire that the report should be 
supplied to them, the report of the committee 
which enquired into certain allegations 
against the Food Department. 

MR. DEPUTY CHAIRMAN: He will just 
find out what is the matter. 

The House    stands    adjourned    till 
2 30 P.M. 

The House then    adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

THE COMPANIES     (AMENDMENT) 
BILL, 1958—continued 

SHRI JASWANT SINGH (Rajasthan): Mr. 
Deputy Chairman, we were, in this House, 
treated this morning to  an  eloquence which 
is rarely 

to be heard. Along with the eloquence which 
is characteristic of Mr. Bhupesh Gupta, he, 
particularly today, advanced arguments which 
were incontrovertible. It will be really 
interesting to see whether, from the 
Government Benches, any satisfactory reply 
would be coming in respect of these points. 
Sir, after Mr. Bhupesh Gupta, two speakers 
from the Congress Party spoke but it would 
have been better if they could have met the 
arguments which he advanced instead of 
attacking him personally or plead-ing'for the 
help of the rich people in order to help the 
poor people and poor members of the 
Congress Party. Sir, it may be true that Mr. 
Bhupesh Gupta is a small fry amongst the 
international figures but, apart from    .    .    . 

DR. W. S. BARLINGAY (Bombay): Why  
insult him  unnecessarily? 

SHRI JASWANT SINGH: He can stand 
these insults very well. 

But, Sir, apart from Mr. Nehru, on the other 
side also, many of our revered leaders would 
compare as small fries against the 
international personalities. That is, however, 
neither here nor there. As far as this House is 
concerned, truly and literally Mr. Bhupesh 
Gupta is a big whale which swallows so many 
fries; not only small fries but even big fishes 
also. 

SHRI MAHESH SARAN (Bihar): Is the 
hon. Member speaking on the Bill? 

SHRI JASWANT SINGH: Yes, I am 
speaking on the Bill. It was a 'small fry', it 
*was said, and that 'small fry' had to be 
destroyed. That is why I am speaking on the 
Bill. 

Now, Sir, coming to the other question. Mr. 
Basu referred to the trade unions and moneys 
coming from the companies. He compared the 
two and put the latter on par with the former. 
Sir, as far as the trade unions are concerned,    
there    are   trade    unions 

* 
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Congress Party,  by the Communist and    by 
other parties also.     Therefore, if there is any 
provision for    trade unions helping    the 
political    parties,   this help    goes   to 
everybody and all the parties but we have 
these big business houses paying money    to 
political   parties    and our experience in that 
regard is different. They help the party which 
is in power and in no circumstances    would 
thev help any party or  individual who is not    
in    power.      Sir,    presently    I will   give   
details   in   regard   to   this* but I would like 
to submit this. Our democracy      is   a   
nascent   one.    We have  inherited  certain  
values  of life and  certain  virtues   which   
are  playing  very  big  parts   in     
international affairs.    We are also cashing in 
a lot on this  inheritance  of  ours.    Where-
ever  in  our home  affairs  we  fail  to work  
up  to     what  we     profess,  we suffer  
outside  also  and,   therefore,   if this 
democracy has to succeed, then it has   to   
work   as   a   real    democracy. What is the 
position at present? The position  at present is  
this.    There is a   democracy  according   to   
the   Constitution   but   democracy   in   the   
real sense  has  still to  come  to  the  country.    
We  are governed  and  ruled by one political 
party and if    there    is only   one   party,   
then  there     cannot be   democracy   in   the  
real   sense   of the   term      because   certain      
things happen  by  the policies conducted by a   
political      party  and  even     chaos takes 
place.    Worse things also happen      but   
then   that  party      cannot be    unseated    
because    there    is    no other   alternative    
party   to   take   its place.    I would like to 
say that considering the things that are  
happening in   the U.P.  today,  if there     was  
an alternative party,  the present     p§rty 
could  not  have  remained     in     office 
there.    If this  thing  happens     today in 
Kerala, the party can be unseated; if this thing 
happens in Orissa,    the party  can  be  
unseated.    The     Orissa Government can 
remain in office only by  the  help   of  some  
other  elements and   those   elements   have   
constantly to be kept in a happy mood, but at 
the  Centre and  in  other  States this 

thing cannot happen. Therefore, when there is 
one-party rule in any country, when you 
legally provide for big business houses to give 
help to the party, then that help can only go to 
the ruling party. The result would be that no 
other party would be able to come into power 
and there will be perpetual rule by one party. 
Therefore, the prospects of democracy 
prospering in the country will be very little. 

Mr. Bhupesh Gupta quoted certain 
judgments of two very big High Courts, of 
two very eminent Judges. At least one of the 
speakers even went to the extent of saying that 
we cannot take note of what the Judges say. It 
is a very serious matter baoause, if we can be 
proud of anything in the country, we can be 
proud only of the independence of the 
judiciary* 

DR. W. S. BARLINGAY: But that is not 
part of the judgment. 

SHRI JASWANT SINGH: We can be proud 
of the independence of our judiciary, and if in 
the judgments strictures are made by the 
Judges of the High Court in the manner in 
which several judges have said it and we 
belittle them, then we are thinking very little 
of the Constitution which we have passed. Sir, 
the same thing happened when Mr. Justice 
Chagla had Ihe unpleasant duty to give a 
report to the Government in regard to the Life 
Insurance Corporation enquiry. One of the 
senior Ministers had to be sacrificed. It was 
unfortunate that the Prime Minister made 
certain remarks but eventually, the great man 
that he is, he had to succumb to world opinion 
and the opinion of the country and this report 
had to be accepted. Therefore, in principle it is 
a very wrong thing for Members of the ruling 
party to criticise the judgments of the Judges 
of High Courts when th« judgments go against 
their interests. But they feel very happy when 
the judgments go against the opposite parties. 
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MR. DEPUTY CHAIRMAN: What was 

read was only a part of the judgment. 

SHRI JASWANT SlNGH: Now, I shall 
come to the main point 

MR. DEPUTY CHAIRMAN: I was telling 
you that what was read was only a part of the 
judgment. In those very judgments the same 
judges have held that it is nothing wrong if it 
is done publicly with the consent of the 
General Body and it is done there. 

SHRI BHUPESH GUPTA: They have said 
'legal. But the political and moral questions .   
.   . 

SHRI JASWANT SINGH: What I am 
saying is this habit of criticising the strictures 
and judgments of the Judges of the High 
Court or the Supreme Court is in very bad 
taste, especially when it goes against that 
particular party. That is all that I am 
submitting. What is being done is bribery is 
being legalised and Mr. Bhupesh Gupta wants 
to remove that. He does not want to say that it 
should be given to any particular party. What 
he wants in his amendment is.. 

MR. DEPUTY CHAIRMAN: That no 
contribution should be given. 

SHRI JASWANT SINGH: . . .that no 
contribution should be made from the funds 
of business concerns or companies to any 
particular party and it is a very sound 
principle about which nobody can have any 
grievance or grouse. 

Coming to these business concerns, I will 
have no objection—whether it is the Congress 
Party or th Communist Party or any oth>" 
party— if they take money from their friends, 
rich or poor, from anybody, but if they take 
money officially and legally from the 
company's profits, it is not only those 
concerns and companies that contribute but 
even the shareholders, who also have a voice 
in their affairs but whose voices are drowned 
and who under no circumstances will 

be willing to contribute to any politi 
cal party, are made to contribute. 
Except for Tatas and I would say 
Birlas, there are several concerns and 
they are all from my place, from 
Bikaner. Except for Birlas who come 
from Jaipur, all the big ..businessmen 
come       from Bikaner—Surajmull 
Nagarmull, Dagas, Rampurias and others. 
Take even this Mundhra; he is intimately 
eonected with me. I can give you IOI big 
businessmen who come from my place and 
who control the big business in this country. 

1 MR. DEPUTY CHAIRMAN: We are 
concerned with companies; not with 
individuals. 

SHRI JASWANT SINGH: I am talking of 
companies; I am not talking of personalities. 
Now, Mundhra for example, he controls 
about a dozen concerns. Similarly, Surajmull 
Nagarmull. 

MR. DEPUTY CHAIRMAN: You need not 
go to personalities; you can mention any 
company, I have no objection. 

SHRI BHUPESH GUPTA: They control the 
companies. 

MR. DEPUTY CHAIRMAN: Your 
amendment is not an amendment relating to 
private persons; you are amending the 
Company Law. 

DR. R. B. GOUR: We generally say the 
House of Tatas, the House of Birlas. 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI JASWANT SINGH: They are the 
Houses; they are controlling the business 
companies, sometimes six, sometimes ten 
companies. And from the profits of those 
companies they contribute to the political 
parties. I may be shareholder in some of the 
companies. I would not like to pay anything to 
any political party, but then my voice is not 
heard there. So there is fundamental objection 
to companies giving anything by way of 
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[Shri Jaswant Singh.] help to any political 
party. And my experience is, howsoever big a 
company may be, the mentality of the 
businessmen is such that if they do anything 
they will do it only for some consideration. 
Under no circumstances—even to their parents 
x>r to their children—will they do anything 
without some consideration. We have recently 
seen how this Life Insurance Corporation did 
some favour to the companies of Mr. 
Mundhra, Jessops, Richardson & Cruddas, 
British India Corporation, etc. I am very much 
interested in those companies because Mr. 
Mundhra is a very great friend of mine. He 
comes from my place. Can it be imagined for 
a minute that he would do it out of love for 
any political party unless his interest was 
served? Therefore it is demoralising for any 
political party to take anything from these con-
cerns, from these business houses. I have no 
objection, as I said, if any private individual 
wants to help anybody.    Let him  do it. 

I have got connections with these 
companies. They are my friends; most of them 
come from my place and I was in authority in 
Bikaner State for nearly a quarter of a century 
and it had always given me pleasure to oblige 
them. In 1951 when Mr. Jai Narain Vyas—he 
is not here now—became the Chief Minister 
of Rajasthan, I was a member of the 
Provisional Parliament. Then the question of 
land reforms came and therefore those 
jagirdars in Rajasthan wanted someone to 
represent them in the Rajasthan Cabinet. I was 
not a member of the Congress Party, and I 
was asked to join the Rajasthan Cabinet. I 
made it a condition that I would not join the 
party and they made an exception in my 
favour. And I was Minister in the Rajasthan 
Government when Mr. Jai Narain Vyas was 
Chief Minister and Mr. Paliwal who later on 
became Chief Minister was my colleague for a 
long time. We were on happiest terms. When 
the general   elections   came,      with      my 

relations with these business concerns, I was 
offered money thinking that I would be a 
Congress candidate. They thought that I might 
stand on Congress ticket but the Jagirdars' 
Association withdrew me and I stood as a 
candidate for the Opposition. Thus my 
Congress friends and I parted as best of 
friends. They offered lakhs and lakhs of 
rupees to me but when they came to know that 
I was not standing on the ticket of the 
Congress, they withdrew all the help. I can tell 
you that we put up a very big fight and we 
made it a point to defeat the topmost 
Congressmen in Rajasthan, which we 
successfully - did in the first general elections. 
And we did get money also, but they made it a 
condition that under no circumstances should 
their names be divulged because, if the 
Congress came to know that, their business 
will be completely ruined. 

MR. DEPUTY CHAIRMAN: So without 
the Congress knowing it you  took  money 
from  them. 

SHRI JASWANT SINGH: If the party in 
power comes to know, their business will be 
completely ruined. It happens; wherev; party 
in power comes to know that a businessman 
or a concern has helped the opponent, very 
strong action is taken, We have seen a 
practical example. 

Now, Mr. Madhava Menon is generally a 
reticent Member of this House. He does not 
generally lose temper. But because in Kerala 
the Communists have unseated the Congress 
Government or the P.S.P. Government, they 
are feeling the pinch, because it is a very bad 
thing to be dislodged from a position of 

influence and power. I understand he was also 
a Minister in Kerala .   .   . 
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SOME HON. MEMBERE: Not in Kerala, but 

in Madras. 
SHRI JASWANT SINGH: I am sorry. May 

be Madras, very nearly the same thing. 

SHRI T. S. PATTABIRAMAN: Not the 
same. 

SHRI JASWANT SINGH: Then, which is 
inferior or which is superior, I do not know. 
However, the fact remains he was so angry 
too. I can understand his feelings and I must 
say to the credit of our Communist friends—if 
they feel that they are taking undue advantage 
of their position, well, certainly this will apply 
as much to the Communists as to any other 
party—that it is a very sporting spirit which 
they have evinced. As far as I am concerned, I 
have no affiliation with the Communists and 
there could never be any affiliation, because 
our ideologies are different. I was brought up 
in a very different tradition altogether. If 
anything, I have some affiliation with the 
Congress, because I was myself a small 
jagirdar and I do hope and pray that at least 
for the next 12 years the Communists will not 
come into power because even my 
compensation will be stopped, because the 
Congress will give compensation for 15 years. 
Three instalments we have received and 
twelve more we have to receive for my jagir. 
And if my friends come into power, I know 
that the first step they will take is to stop this 
compensation. 

SHRI DEOKINANDAN NARAYAN 
(Bombay): The Communists will kill him. 

SHRI JASWANT SINGH: The privy purse 
of the rulers will be stopped. But in fairness 
and justice if something good comes from the 
Communists, it becomes our duty that it 
should be supported. Apart from the example 
given of what is happening in America and the 
United Kingdom—which Mr. Bhupesh Gupta 
quoted with his knowledge of constitutional 
'law and the references and the wide study he 
has brought to bear on whatever he speaks—I 
would 
61  RSD—3. 

submit that the position there and here cannot 
be compared at all, in this sense that two 
parties are functioning there. In the United 
Kingdom always two parties function. If one 
party makes a muddle or a mess, they are 
immediately deposed and displaced and, 
therefore, the help goes equally to the two 
parties from their supporters. Similarly, in the 
U.S.A. there are two parties and, therefore, the 
two parties are supported by these big 
business concerns. If one party makes a mess 
or muddle in its administration, then it is 
immediately replaced by the other party. But 
here as I was submitting, the position is very 
different and as long as only one party is in a 
brute majority and overwhelming majority, to 
legalise this sort of payments by business 
concerns to political parties it is dangerous for 
democracy. Therefore, I have cleared my 
position as to why I am supporting and I have 
said that on the merits of the arguments Mr. 
Bhupesh Gupta has advanced and the poor 
arguments that have been so far put up by the 
Congress party, it ls absolutely clear that if we 
stand by the virtues which we profess—and if 
we feel that—we should not give legality to a 
sort of bribery. And we should not be 
demoralised by the bits of bread thrown here 
and there and we should not depend on the 
money given by these business concerns— 
which   under   no   circumstances   they ,  
would  do  without  any  consideration. I feel 
that if the Government opposes a Bill of this 
kind it will be a very big harm done to 
democracy. 

SHRI   T. S. PATTABIRAMAN:    Mr. Deputy 
Chairman,  I sympathise with Mr.  Bhupesh  
Gupta  for     the     great predicament  in  
which  he  finds  himself today.    He has 
brought forward this Bill with the hope of 
improving the morals of the society and of the 
political parties in this country. This I  is 
indeed a very laudable object and it  is  
worthy     of     consideration  and support  by   
almost   all  the  Members on this side also.    
But Mr.    Bhupesh J  Gupta,   while   moving  
his  Bill,     has |  forgotten many things and, 
as he him- 
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concealed many things which were not to his 
taste or in his favour. The position of the 
company law in this country before the recent 
consolidated Act came should also be taken 
into consideration. The action of the 
Government has to be justified by comparing 
and contrasting the situation before the 
enactment of this comprehensive Act with the 
present situation. That should be taken into 
consideration. Before section 293 was 
introduced in this Act, every company had the 
right to give whatever it wanted to any 
political party or charitable institution which it 
liked, even without the consent of the general 
body. This Act is clearly a proof that the party 
in power wants to restrict the power of the 
companies with regard to the distribution of its 
profits. Before the passing of the Act the 
directors and the managing directors had 
absolute power to give as much money as they 
wanted. But today it has been restricted to Ave 
per cent, of the profit or a maximum of Rs. 
25,000, whichever is lower .   .   . 

SHRI BHUPESH     GUPTA: No. 
Whichever is higher. 

i 
SHRI T. S. PATTABIRAMAN: I am prepared 

to admit that. Even Rs. 25.000, Mr. Bhupesh 
Gupta and his party-men will certainly support 
me in saying that it is a great improvement on 
the past and that it is certainly the outcome of 
the Congress's anxiety to keep out the big men 
from interfering with the day-to-day affairs of 
the party. But Mr. Bhupesh Gupta not only laid 
down certain morals for our consideration, but 
also went into the judgments of very respectable 
and very learned Judges of the High Courts of 
Bombay and Calcutta. I am very sorry that the 
Opposition wants to paint us all as bad people, 
always trying to criticise the High Court Judges 
and wanting to upset their judgments. It is an 
incorrect proposition. I am very sorry to say that 
the Opposition thinks that we are  here  to  
criticise the High  Court  | 

Judges. But I would like to assure you that we 
have the greatest respect for these Judges. And 
we have in the Constitution given to them the 
highest position that any country can hope to 
give and we always respect their decisions. 
But our difference with Mr. Bhupesh Gupta 
and the hon. Opposition Member who just now 
spoke is that you should consider every 
judgment on its own merits. You should a'lso 
consider not the personality of the Judges, but 
the judiciary as a whole. We are not prepared 
to consider X or Y or Z is a big Judge or a 
great Judge, but we would like to give the 
greatest respect to the judiciary. I would like to 
point out to him that in the same case, when 
the case came originally before Mr. Justice 
Tendolkar. he gave a completely different 
judgment. If Mr. Justice Chagla's opinion as a 
great Judge is to be respected, I as a lawyer, 
will give equal respect and equal consideration 
to another Judge who had differed. It is usual 
for brother Judges to differ from each other 
and that does not mean that one is bad and the 
other is good or one is of the lowest calibre 
and the other is of the highest calibre. There is 
no unanimity among the Judges. Then, with 
regard to this point, I should like to read out 
from Mr. Justice Tendol-kar's judgment itself. 
Mr. Justice Tendolkar observed: 

"I am not prepared to hold that the mere 
power to give a donation or a contribution 
to a political party has such a tendency to 
corrupt political life as to be considered 
against public policy. The harm to the 
public by permitting such contributions 
cannot, to us the words of Lord Atkin, be 
said to be substantially incontestable." 

So, what I beg to submit is that there are 
differing opinions among the Judges 
themselves and we cannot but take the same 
into consideration. If Mr. Bhupesh Gupta has 
a right to quote one set of Judges in his 
support, I submit that I have another  set  of  
Judges  to     quote  in 
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support of my viewpoint. We hold equal 
respect for all the Judges and that is our 
contention. So, let it not be the duty of the 
Opposition, hereafter at least, to present 
that they are the, only persons who 
respect the judgments and the Judges of 
the country and that we are not. I hope the 
Opposition Members will kindly bear this 
in mind whenever they speak about   
those   things. 

3 p.M. 

Sir, the next point I would like you to 
consider is whether the aim and object 
with which Mr. Bhupesh Gupta was 
motivated to bring forward this Bill can 
be substantially met by bringing in an 
amendment to the Companies Act. The 
question is whether this particular giving 
of donations to political parties by big 
companies is itself a bad thing. I am not 
going into the merits of the case. If 
acceptance of donations from companies 
registered under the Companies Act is a 
bad thing, I must submit that it is equally 
a bad thing to accept donations from 
merchants, from big persons, from 
partners, from Isbour organisations and 
also from zamindars, lambardars and 
landowners. If acceptance of money by a 
party in power is unreasonable, then it 
must be equally unreasonable for others 
to accept money from other people who 
are in a position of influence. If that is so, 
why not my friend bring in a Resolution 
or an amendment to the Peoples Re-
presentation Act? There is a list of corrupt 
practices given there. You bring an 
amendment saying that acceptance by a 
political party, of which a particular 
person is a candidate of gifts or money or 
donations from individuals or from cor-
porations is a corrupt practice. If that is 
done, you completely change the entire 
picture of the country. Mr. Bhupesh 
Gupta and the Communist Party cannot 
agree to it, will not agree to it. The whole 
thing is contrary to their notion. When the 
Representation of the Peoples Act was 
before the House,  not once but 

thrice, and amendments after 
amendments came up, they did not bring 
in this question at all. They did not refer 
to this. They did not try even to give a 
single amendment for declaring this as a 
corrupt  practice. 

So, Sir, I am only saying that Mr. 
Bhupesh Gupta and his friends are not 
very sincere in seeing that this sort of 
thing is prevented from happening. They 
want to make it a political issue and want 
publicity for themselves on a thing on 
which the Judges have made remarks 
somewhere. After all we will have to 
consider what are the facts. The 
Landholders' Association in my place in 
Tamilnad fought the (elections against the 
Congress, and they were even given 
support by the Communists. The 
Landholders' Association raised 
enormous amounts by subscriptions. My 
friend has nothing to say about that. After 
all what is a public limited company or a 
private limited company? The public 
limited company contains shareholders. 
They are also voters. If an individual 
shareholder can donate an amount to 
political    nartioc    inrlurirliially What 
is wrong in making donations collec-
tively? Sir, there is really no obligation 
on the part of a limited concern to make a 
donation unless it is expressely provided 
in the memorandum of association or 
articles of association. So, if the 
shareholders of a company do not want 
their company to make any donation to 
any political party, it is open to them to 
incorporate it in the memorandum of 
association that it shall not give any 
donation. That one single sentence wil] 
serve the purpose instead of amending 
this Act. So, I do not want to go into the 
merits of the question whether it is right 
or wrong for a party to accept money. We 
know that without money no party can 
win an election. Even the Communist 
Party make no secret of it. They know 
that they require lot of funds for fighting 
the next elections. But they say that it is 
absolutely wrong  on  our  part  and  that  
if we 
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amount from a certain  person,   we   are  
indulging   in  a corrupt practice. 

Sir, there is one instance I want to point out. 
The Communist Party is having a subsidiary 
concern called the People's Publishing House 
which has branches throughout India. They get 
books and periodicals to the value of several 
thousands of rupees from Soviet Russia and 
the People's Republic of China. During the 
period 1956-57 they imported books to the 
extent of about Rs. 36,000 from Russia and 
about Rs. 8 to 9 thousand from China. Who 
remitted that amount? They sold the books for 
Rs. 1,20,000, and they made a clear profit of 
Rs. 87,000, and this is according to their 
statement. Am I to say that because Soviet 
Russia and China have given these books they 
have given indirectly Rs. 87,000 to the 
Communist Party here and therefore these 
people are only camp-followers of those 
countries? I do not want to say that. I leave it 
to you to decide. So, just because they accept a 
certain amount or certain gifts, it does not 
mean that they are going to spread their 
ideology in this country. I do not think my 
friends will stop importing books from Russia 
and China. If that is bad, this is also bad. 

Sir. I do not want to go into the merits of 
the Kerala affair. I do not have any personal 
knowledge but they say that if any person 
wants to have any licence or anything, a copy 
of his application is sent to the Government, 
and the Tehsildar never comas but the Party 
Secretary of the local unit comes and says, "if 
you are prepared to give two thousand rupees 
I will give the licence". 

SHRI PERATH NARAYANAN NAIR:     It 
is just a  slander. 

SHRI T. S. PATTABIRAMAN: It is not a 
slander. I do not want to go into a 
controversy. If I can prove to the hilt all these 
allegations, will 

the Member be prepared to accept the 
appointment of an enquiry committee to go 
into them? 

SfiRi PERATH NARAYANAN NAIR: 
You must prove it. Without proving you 
cannot bring in such an allegation. 

SHRI T. S. PATTABIRAMAN: I have got 
enough proof. The local Party Secretary had 
already got a copy of the letter. How did he 
get it? Even then I don't say that if you accept 
the amount it is wrong. 

DR. R. B. GOUR: Come out with your  
proof. 

SHRI T. S. PATTABIRAMAN: I am 
prepared to prove whatever statement I make 
in this House. I am speaking after satisfying 
myself that I have enough proof of that. If that 
is so, I ask what is wrong in accepting the 
donation. There may be many other things, 
but I do not want to go into them. 

I would like to tell the Communist Party 
Members that in 1952 in my own constituency 
of Tiruchengode the Communist candidate 
opened a subscription list and collected Rs. 
7,000' from the merchant class, who paid 
sales-tax and income-tax, on the guarantee that 
he would fight for the abolition of the sales-
tax. I am prepared to prove it from the 
notebook in which the collection was made 
and from the accounts of those merchants. I 
never considered it as a wrong thing. I never 
considered that the Communist Party was 
going to be influenced because they collected 
Rs. 7,000 on the promise that they would fight 
for the-abolition of the sales-tax. I do not 
object to that. What I say is that you are not 
sincere in your move, you are not genuine in 
stamping out all these things. Otherwise you 
must stop import of books from other 
countries. You must do all those things. 
Instead of that, if you come forward with this 
Bill, it only shows 
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that after all you are not very much 
interested in eradicating all evil but you 
are interested in making propaganda—as 
though there has been much evil if a few 
companies had given some donations. On 
the other hand, I do not want to speak on 
behalf of the Congress organisation. It 
can take care of itself. But I can say from 
my knowledge that we publish all the 
accounts, all the donations received, once 
a year. It is all there in the annual report, 
in the balance sheet. Anybody can see it. 
Will the Communist Party do it? I know, 
for example, that we publish our annual 
report for the Tamilnad Congress 
complete with a balance sheet and then 
place it before the whole world to see 
which are the donations. Has the 
Communist Party ever done so? Will the 
Communist Party, in the interests of 
democracy for which it is fighting, ever 
do it? In the Amritsar session they made a 
cryptic remark that they had collected 
lakhs, but they did not give details as io 
who were the donors except the clue that 
there were about six or seven landlords 
who were representatives there. What was 
the clue? There were about six or seven 
landlords. Why don't they give details? 
Am I to say that, just because Mr. 
Bhupesh Gupta's partymen attended the 
Pooja festival in Mundhra's house and 
had a lot of celebrations and other things 
there, the Communist Party has been 
purchased by Mundhra's money or at least 
rasa-gollas? I cannot say that. So, just 
because a party gives money it does not 
mean that we have lost all our 
independence. A party is a corporate body 
here. It contains individual members. The 
members meet, the general body approves 
and then the donation is given. What is 
wrong? I do not agree. If mine is wrong, 
if this particular thing is wrong, all the 
other things are also wrong and rny 
friends may also correct them. Instead of 
putting our houses in order, it is better 
that they start with their own houses first 
and try to put them right. After all, it is 
wrong to say that we should 

put a ban on a particular business 
concern for making this. 

I am again referring to another 
distinguished Judge of the High 
Court who has been made the 
Chairman of the Companies Act 
Amendment Committee. The com 
pany law needed some amendment. 
Therefore, Justice Viswanatha 
Sastri, an eminent Judge of the Madras 
High Court, was put in charge of that. 
The Government is not unaware of all 
those things. That Committee took into 
consideration this question and went into 
detailed discussion about the judgment of 
the Bombay and Calcutta High Courts. It 
will be interesting to know what their 
observations are and the document is now 
public property. The advisability of 
amending section 293 of the Act in the 
light of the observations of the Bombay 
and Calcutta High Courts was considered 
by the Committee  and it has  observed: 

"(i) that, as the law stands, a general 
resolution of the company authorising 
the Board of Directors to contribute to 
charitable or other funds in excess of 
the limit prescribed by section 293(1) 
<e) would be sufficient and a separate 
resolution is not required in respect  of 
each such contribution; 

(ii) that a prohibition of contribution 
to political and party funds should not 
appropriately be considered in isolation 
under the Companies Act only; 

(iii) that  it is not  desirable to 
impose  on the  Courts the duty to 
decide merits of contributions to 
political parties in each case." 

That will be causing the courts 
embarrassment, embarrassment to the 
Judges who preside, to come to a 
decision on every contribution whether it 
be to the Congress, the Communist Party 
or the Jan Sangh. The Judges cannot go 
into party matters. That will be creating 
the most unprecedented, wrong situation 
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[Shri T. S. Pattabiraman.] for the High 

Court Judges and I am sure no  Judge  would  
like  to     find himself   in  such   embarrassing  
situation. 

"(iv)   that      full information 
relating to every contribution should, 
however, be incorporated in the accounts 
and circulated to the members before the 
next annual general meeting, so that if they 
so decide, they may give appropriate 
directions to the Board for future 
guidance". 

So, after going through all this, the 
Companies Act Amendment Committee has 
itself suggested an amendment with which, I 
think, Mr. Bhupesh Gupta and his party-men 
will be able to agree. This is the amendment: 

"that for this purpose, the following 
provision may be added as sub-section (6) 
of section 293 of the Act— 

'Every company shall disclose in its 
profit and loss account every donation 
made by it during the year of account to 
any political party, giving particulars of 
the amounts given and the name of the 
person or persons, association or party to 
whom or to which, such donation is 
made'." 

So, this amendment will certainly place all 
the facts before the general body and the 
public and there will not be any secrecy about 
it. If there is to be legislation, I must submit 
that the Companies Act amendment alone will 
not be sufficient. Whatever my friends may 
think of the United States of America, there 
they have separate Acts. There are certain laws 
in the U.S.A. apparently quite wide in their 
scope prohibiting tiie corporations and labour 
organisations from contributing funds for' 
political purposes. If that is so, the proper 
forum will be to bring in a separate legislation 
or to amend the Rpresentation of the People 
Act and  as  such,  there  is  no  point     in 

amending the Compaines Act alone. It is 
useless to treat this isolatedly. Therefore, I 
submit that this amending Bill is unnecessary. 
It is on^Ly propagandist in its nature and it 
will not serve the purpose for which my 
learned friend and his party are supposed to  
stand. 

Thank you. 

SHRI MULKA GOVINDA REDDY 
(Mysore): Mr. Deputy Chairman, Sir, I have 
great pleasure in supporting this amending 
Bill. Mr. Bhupesh Gupta, the mover of this 
Biil, made a historic speech today, historic for 
its high principles, historic for its sincerity of 
purpose, historic for its eloquence. I never 
expected that the Congress members opposite 
would try to contradict the salient features that 
have been brought before them. I never 
expected that they would stick to this 
obnoxious provision in the Companies Act. 
We all want high-principled parties. In fact, 
some months ago, Dr. Ram Manohar Lohia, 
leader of the socialist movement in India, 
wrote to all the political parties in India that 
they should have a code of conduct. It is 
unfortunate that some of the parties did not 
respond to that invitation and they did not 
agree to it. But all the same, the purpose with 
which he wrote, is still there. The Bill that 
now seeks to amend the Companies Act is 
very simple, but it involves very fundamental 
issues. We all value democratic institutions. 
All political parties which profess faith in 
democracy and democratic methods should 
accept this simple, innocuous, but high-
principled amending Bill. We know it for 
certain that it has been laid down by the 
Election Commission that large sums of 
money should not be spent in elections. 
Because the Congress Party gets money freely 
from the big business people, big industrial 
concerns, they can afford to spend it 
recklessly. But it is not for me to question the 
veracity 61 the Election Commission in 
accepting the election returns tendered by the 
candidates. 
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This   amending  Bill  provides  that: 

"In section 293 of the Companies Act, 
1956, in sub-section (1) after clause (e), the 
following proviso shall be inserted, 
namely:— 

'Provided that no contribution shall be 
made to the fund of any political party or 
to the election fund of any candidate for 
the purpose of election to Parliament, or 
a State Legislature, or a Territorial  
Council.'" 

In most of the States, apart from what is 
being collected by the All-India Congress 
Committee, the Pradesh Congress Committees 
also collect funds from big business concerns 
and big industrialists. As has been rightly 
pointed out, when funds are collected from 
these big business concerns,' our industrial 
policy and our export and import policy wiH, in 
most cases, be influenced by the interests of 
these big business concerns. In certain States, 
apart from what influence they have on the 
policies of the Government, these few 
industrial concerns try to bring about some 
changes in the very leadership of the political 
parties. They try to manoeuvre as to who 
should be put up as the candidate for the 
presidentship of the Provincial Con-egress 
Committee, who should be selected as the 
Secretary of the Congress Party and who 
should be selected as candidates either for 
Parliament or for the local legislature. 

Sir, this is a very pernicious provision which 
should be done away with. You already know 
what one pseudo-industrial magnate tried to do 
with the affairs of the people of Mysore. It was 
an international 1 financial squandering. He 
donated certain funds to certain charitable 
purposes and charitable institutions after his 
name and the then Maharajah of Mysore 
adorned him with the title of Dharmaratnakara. 
After the Congress Government came into 
office in the Mysore State, a committee 'was 
appointed to enquire into his financial  dealings.    
.He  swindled 

a huge amount to the extent of Rs. 7 crores in 
Mysore, and most of the big business people 
in Mysore and quite a number of officers did 
invest their ill-earned . . . 

MR. DEPUTY CHAIRMAN: That has 
nothing to  do with this Bill. 

SHRI MULKA GOVINDA REDDY: Yes, 
Sir. I am only trying to bring out how the 
Government tried to patronise . . . 

MR. DEPUTY CHAIRMAN: I do not think 
you are alleging that he interfered in any 
elections. So it is not relevant here, as far as 
this Bill is concerned. That was in the old 
days. We are not concerned with it now. We 
are now dealing with elections and 
contributions. Do not bring in unnecessary 
things. 

SHRI MULKA GOVINDA REDDY: I am 
only bringing to the notice of this House as to 
how Government tried to patronise certain 
people who swindled the moneys of the public. 
And that is only one aspect of the matter. The 
other aspect of the matter is, as has been very 
ably put forth by the mover of this Bill, that 
many a time these industrial concerns try to 
influence the policies of the Government. Now 
and then we have been seeing how all of a 
sudden import and export licences ia respect of 
certain articles or commodities are given, 
which indirectly enable some of these 
industrial magnates to make more and more 
money. And it has become a scandal. And, Sir, 
they must be having some motive in donating 
these funds to the parties. This has been clearly 
expressed in the statement of the Tata coneern. 
They want to see that the present Congress 
Government continues in office for ever so 
that their interests can be safeguarded 
properly. And that is the motivating force 
behind all these big industrial concerns or 
companies donating funds to the political 
parties. Sir, here in this amending Bill there is 
no particular mention with regard to any 
political party 
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[Shri Mulka Govinda Reddy.] Just 
because the Congress party is in power 
today and because the Congress party has 
received huge funds from these concerns 
and companies, it has got to bear this 
attack. 
This particular provision in the Bill, Sir, 
when accepted, will be beneficial to  ad 
political parties.    Today,     Sir, the 
Congress party may be in power. But  we  
also  know   that     today  the Communist 
Party is    in    power    in Kerala.   Of 
course, certain allegations have  just  been  
made  by   one     hon. Member that the 
Communist Party is trying to extract 
moneys from industrial concerns or 
companies in Kerala. Well,  Sir, if they 
have  done so,     I condemn that  practice.   
Whether it is the Communist Party or the    
Praja Socialist Party or the Socialist Party 
or the Congress Party, under no cir-
cumstances    should    we    allow    such 
things to happen.    Otherwise,    Sir, it 
will not be politics in the interests of the 
common people or in the interests of 
democratic principles or any high 
principles, but it will be helping   the 
nested interests and we wiH be at the 
mercy of those vested interests.    Sir, we 
have taken the pledge that socialist  order  
should  be   established     in India,   and  
if  we   are   really   sincere about our 
profession, I  do not     see why our 
Congress friends should hesitate in 
refusing donations from these industrial  
concerns   or  big     business people.    
You  must establish     certain high 
principles if you really want to build up 
some true     democracy    in India.    
Otherwise it will be a farce, it will be a 
mockery, and    we   will simply be  
deluding  ourselves  into  a false position 
and we will be cheating our own people 
and our    own conscience.    But if you  
are    really    not serious about the high 
principles that you profess and if you 
believe in bogus  democratic  institutions,  
and  also if you think that they    are    
only    a cover for you to continue your    
obnoxious rule, then,  of course, I cannot 
help it. 

Sir, this is a very important measure 
which will guide the destinies of not only    
political     parties    but 

also the destinies of the people in the iight 
direction. If today we allow the existing 
state of things to continue, if we allow 
ourselves to be influenced either directly 
or indiiectly by the vested interests, 
tomorrow the same considerations might 
guide some other party when it comes to 
power. And that will be the. end of 
democracy. Therefore, Sir, I am sure that 
nobody in this House, either in the 
Congress party or in any other party, 
wants to see that the democratic 
institutions and democratic principles are 
done away with. If, as I think, every 
Member wants to see that the high princi-
ples that we cherish are established and 
are attained, I am sure he will give his 
unstinted support to this simple but at the 
same time a high-principled amending 
Bill. 

3040 
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MR. DEPUTY CHAIRMAN: You 

want him to speak in English? 

DR. R. B. GOUR:  Yes. 

SHRI DEOKINANDAN NARAYAN: 
He wants me to speak in English, but he 
understands both Hindi and Urdu. 

SHRI BHUPESH GUPTA: I would like 
you to speak in English. 

SHRI DEOKINANDAN NARAYAN: 
But Dr. Gour is there to explain to you. 
He is just there behind you, to help you 
and to prompt you. 

DR. R. B. GOUR: Please speak in your 
sweet English, Mr. Deokinandan 
Narayan. 
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SHRI BHUPESH GUPTA: By taking these 

names, have I committed any  sin? 

SHRI T. S. PATTABIRAMAN: NOW Birla 
is their dost. 

SHRI DEOKINANDAN NARAYAN: Yes, 
I know. I am coming to the point. 
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SHRI BHUPESH GUPTA: Has Mr. 

Dange's election been declared null and 
void? 

SHRI DEOKINANDAN NARAYAN: 
That is another thing. That is not my 
point. You ask the Judges because you 
are so much enamoured of the Judges 
today. 

SHRI BHUPESH GUPTA: If he had 
spent . . . 

 

SHRI BHUPESH GUPTA: I believe, 
Sir, the thieves and dacoits have been 
caught red-handed. 
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SHRI MULKA GOVINDA REDDY: Mr. 

Deputy Chairman, he is making some 
allegations. 

MR. DEPUTY CHAIRMAN: No allegation. 
He only says adversity makes strange bed 
fellows. 

SHRI MULKA GOVINDA REDDY: I 
cannot understand. 

SHRI DEOKINANDAN NARAYAN: I 
shall explain to you. 

DR. R. B. GOUR: There is hardly any sense 
in what he says. Don't worry about it. 

I SHRI DEOKINANDAN NARAYAN: j   He 
wants to mislead you.    Don't    be 

misled for God's sake because you 1   have  
got enough  experience  of these 

friends, how they delude you and how 
they mislead. 
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[Shri Lal Bahadur.] legislations both for the 
people and for the country as a whole or for a 
particular section or class of people, and'all 
the Members are not present lure. And yet it 
does not mean that When a particular Bill or 
Resolution has been passed, it has not got the 
sanction of the whole Parliament. So. as some 
friends said here and at other places also—
well, these directors are all powerful people 
and, therefore, they can obtain their support—
it is hardly correct, in a democratic set-up. If 
there is a general body, the members of that 
general body are expected to be active and 
vigilant. They must be careful. They mu3t 
know what that body is deciding, whether it is 
in -their interest Or not. In• fact, I do want that 
we should create a special consciousness and 
awakening in the members of various' public 
bodies and organisations to remain vigilant in 
so far as the interests of their company or 
other bodies are concerned. So, hav-i»g 
provided this restriction, I thought it-would be 
welcomed by this House and- 'especially by 
our 'friend Shri Bfcupesh Gupta. But he seems 
not to be fully satisfied and suggests ' a further 
change to be made. It has also to be remem-
bered' that there is no compulsion involved in 
any con oany making a provision in its articles 
of arnociation. When the promoters of a 
company set: up a company, it is for them to 
formulate their memorandum of association. 
They may not make any provision that they 
wiH contribute, iM) they will not be'able to 
contribute more than Rs. 25,000 or. say, • -per 
cent, of their net profits. But ©nee they have 
made that provision they must be deemed to 
have done it, having given full thought to the 
As I was saying, if once they have done it, it is 
again up to them to''make the contribution or 
not to make. If they want to exceed the limit, 
as I have said before, they have again to 
consult their shareholders, and then alone they 
can make the contribution. In the cir-
cumrtance'i?  I  do not think it  can be 

j   said  that we  are forcing     the  joint stock 
^companies   to  make   contribu-I   tions to 
political funds. 

Before I enter into other matter*, j I would 
like to consider this proposal I from a practical 
point of view also. How are we going to fight 
the elections? The problem is before the 
Communist Party, the P. S. P. and other 
parties as well as the Congress. The election 
has become a very big affair. The 
constituencies, especially the parliamentary 
constituencies, are very very big indeed and 
sometimes so extensive that they cut across 
districts. Shri Bhupesfc Gupta and other 
friends are aware that according to the election 
law which has been- passed by Parliament, 
perhaps with the approval of the Members of 
the Opposition too, it prescribes that the 
electioa expenses in the case of a Parliamen-
tary single-member constituency should be 
Rs. 10,000 and Rs. 15,000 for a double-
member constituency. These two are for small 
Union Territoriao like Himachal Pradesh, etc. 
But foe a parliamentary single-member con-
stituency in a State the maximum election 
expenses would be Rs. 25,000, and in the case 
of a double-member constituency it would be 
Rs. 35,0091 Similarly, you have for the 
Assembly elections Rs. 12,000 for a double-
member constituency and Rs. 7,00ft for a 
single-member constituency. Sir, it would be 
almost correct to say that these figures are not 
maximum figures. Rupees seven thousand to 
eight thousand expenditure for an Assembly 
constituency ia almost a normal affair. I know 
ther* are some candidates who have fought 
elections with less than Rs.  7,000. 

SHRI JASWANT SlNGH: Some ol them  
spent even  Rs.  3  lakhs. 

SHRI LAL BAHADUR: It does not 
depend,upon parties. All the partie* have 
spent quite a big amount. Congress may 
have done it a' well as— I do not know—the 
Independents. They may have spent quite a 
iot. Unfortunately the Independent candi-
dates   generally   incur   a   very     high 
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expenditure because they have not got the 
support of any party, and therefore they 
depend . more . upon money. There is no 
other help or assitance for them. As I w,as 
saying, these figures which I have just now 
men.ioned as maximum figures are almost 
becoming the minimum or the least that the 
candidates have to spend. How to get this 
money? I must admit—I do not know about 
Shri Bhupesh Gupta—but 1 must admit that I 
cannot find even the amount of Rs. V to 10 
thousand for my election expenses. I have not 
got any bank balance with me. How am I to 
get this money? If I don't then I keep out. I 
don't take part in parliamentary   activities. 

DR. R. B. GOUR: Very soon you "will  be  
dropped  from  the     list     of 
candidates. 

SHRI LAI. BAHADUR: I would like to 
include Mr. Bhupesh Gupta also with me. I 
think he has not got a bank balance. But in 
saying this I may be unfair or unjust to aim as 
he may be a rich person. 

SHRI BHUPESH GUPTA: I get a few 
rupees  as  salary. 

SHRI LAL BAHADUR: So it comes to this 
that the party has to find the Eunds, whether 
it is the Congress party or the P. S. P. or the 
Communist Party. They have to find the 
funds, rhe Congress party has set up the 
lighest number of candidates. Per-laps, we 
may have left two or three seats uncontested 
because we lonoured certain gentlemen of 
other sarties and did not want to contest hem. 
But the Congress did set up ibout four 
thousand candidates and. sarring a few who 
had enough esources with them, they had to 
find noney for the other candidates. So, he 
party has to find the funds, and f it has to find 
the funds it has to  ollect money. I entirely 
agree that re should collect money Irom the 
feasants, from the workers, and from ither 
sections of our people, Rs. 5, ls. 10, Rs. 15 
and so on. That has o be done and must be 
done.. If ou want to remain a mass organi- 

sation,   collections  will     have   to   bi done 
on a small scale.    Biit I do not quite   
understand   the      argument   of Shri 
Bhupesh  Gupta  that we should I   tax  our 
peasants  and labour,  collect I   funds   from   
them,  but   leave     these I   Tatas  and  
Birlas  so  that they     can    save their money  
without  contribut- I   ing anything. 

SHRI BHUPESH . GUPTA: We ! should 
make a pool of .that fund and j make a 
distribution of that to all I   parties. 

SHRI LAL BAHADUR: The hon. Member' 
can certainly take funds from Birlas and 
Tatas. I do not mind. What I want to say is, 
why should we leave them alone? Let them 
contribute if they so desire. Of course, there is 
no compulsion. If they want to contribute, if 
their companies want to contribute, let them 
do so. 

SHRI JASWANT SINGH: But no coercion. 
SHRI  LAL   BAHADUR:   Absolutely 

!   no coercion.    Does the hon.  Member 
think   that  Tatas  and  Birlas     cauld 

I   be coerced? 
j 

DR.  R.  B.   GOUR:   An     individual i   
pays out of conviction.    But a corpo- ,' 1   rate 
body is not paying  out of  any 

conviction.    The   difference   is   there, 
you must agree. 

SHRI   LAL   BAHADUR:   Therefore, I made 
it very clear in the beginning that if the 
promoters of the company clearly   provided   
in   their   memorandum  of association for 
such a thing, it   means      that   every      
shareholder knows that that particular 
directorate or board  wants  to     contribute     
for political  purposes.     So,   I   am  purely 
considering it from a practical poiat j   of  
view.    Therefore, I want to  sug-|   gest that 
there is no harm if we take j   funds from rich 
people or    moneyed i   people. 

I '  Shri  Bhupesh   Gupta   has   attacked 
j the Congress, saying that they collect- 
, ed funds here asd there.   He showed 
I a   cheque  which   was   given   perhaps 
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Assam Congress. Well, I candidly admit that 
Congress has collected funds from these rich 
people who wanted to give funds. I do not 
want to deny the fact, but we do not feel that 
we have done anything wrong. After all we 
collect funds from every person who ia 
prepared to give them. In fact we put Tatas 
and Birlas in the same category. I mean, we 
put them on an equal level whereas you put 
them on a hi^ier level. Why should we do like 
that? 

SHRI  BHUPESH   GUPTA:   It   is   a good  
example  of   democracy. 

SHRI LAL BAHADUR: Then, there also, I 
would like to make it clear. We are prepared to 
accept contributions from them, but it is not 
going to affect our policies. Do you think, -Sir, 
that the Congress will ever stop from taking 
revolutionary steps in order to develop the 
economic conditions of our people? We have 
taken steps. My friend, Shri Jaswant Singh, 
sits there and he knows the Jagirdari has been 
abolished. I know about my own State—Uttar 
Pradesh —where there were about 18 lakhs of 
zamindars, big and small—and one day, the 
zamindaries were abolished end the peasants 
were given either proprietary rights or 
occupancy rights in the case of different types 
of peasantry and cultivators. Therefore, 
whether they are agrarian laws or industrial 
laws or nationalisation of banks or insurance 
companies, the Congress Government has 
never stepped aside and has never hesitated to 
take certain steps which they thought would be 
friutful for our country as a whole. So. what is 
important is this. If hon. Members think, 
"Well, because Congressmen have taken 
money, their policies will be affected and they 
will show some favours to them", it serves no 
purpose and the proof is before you. If you say 
that I dine with somebody, with Birla, I have 
not dined with him personally. You say, "you 
have met hirn, you have talked to him, you 
hav* liked him."   Are    our peo- 

ple so weak as to be affected by these things? 
Tbat weakness should be eliminated. 
(Interruption.) You car see from my frail 
body that I am one of the weakest men. 

Therefore, I would very much like to say that 
in the matter of our policies, we have stuck to 
our guns and we do want that we should    
pursue our policies despite whatever the Mem-
bers of the Opposition might like to say with  
regard  to  the    amendment that they have 
proposed or the collections  we  have  made    
either     before the elections or during the 
elections. It  is-not  only  during  the    
elections or before the elections that 
collections are     made;     collections     are     
made throughout the year.    If Mr. Bhupesh 
Gupta will not get angry,    I    would say he 
should not throw    stones    at others while he 
himself is sitting in a glass-house. 
Unfortunately or fortunately—I   shall   say   
fortunately—the Communist Party has come to 
power in a State, Kerala, and now, they have to 
face the music.   They have to face the same 
music there which we have to face here and 
what the hon. Member is doing here, our 
friends in the Congress and the Opposition are 
now doing there.    (Interruption.) I shall not 
like to criticise anybody.  But  may  I  ask this? 
You have been talking cf Birlas. We may have 
good relations with the Birlas.     But   what   
happened?     Why did you and the Kerala 
Government oome to     an      agreement with 
Mr. Birla  in  connection   with   the      pulp 
plant?    I have no objection   .    .   . 

DR. R. B. GOUR: Business and favour are 
two different things. 

SHRI LAL BAHADUR: Very good. I 
remember, in this very House, when a 
question was put in connection with the plant 
which was to be set up by Shri Birla, there 
were some supplementaries and one of the 
supplementaries—it was either By Dr. Gour 
or somebody—was, "Who is setting up this 
plant?" It was said, "Birla". Then all of you 
laughed, yes putting your heads down or 
something like that. And immediately after 
that, the question came regarding the pulp 
plant 
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which the Birlas were going to set up in 
Kerala. There again, the same question was 
put, and someone asked, "Who is setting up 
this plant?" It was said,  "Birla".    And then . . 
. 

SHRI BHUPESH GUPTA:    It is not  I the 
Communist Party. 

SHRI LAL BAHADUR: What I want to tell 
Shri Bhupesh Gupta is, he remembers the 
conditions of the agreement and those 
conditions of the agreement have been terribly 
opposed by the Communist Party itself. If I 
remember, the Kerala Communist Party   .   .   
. 

SHRI T. S. PATTABIRAMAN: All India. 

SHRI LAL BAHADUR: Yes, All India. 
They have criticised the agreement which has 
been arrived at between the Kerala 
Government and Shri Ghanashyam Das Birla. 

SHRI SHEEL BHADRA YAJEE: Now, 
they have been reconciled. 

SHRI BHUPESH GUPTA: The State 
Communists   .   .   . 

SHRI LAL BAHADUR: The State 
Communists maybe. 

DR. R. B. GOUR: Therefore, pass a 
resolution in the A.I.C.C. condemning the 
Congress Government for taking funds from 
the Tatas. 

SHRI LAL BAHADUR: That we do. We 
will not do it in a half-hearted way.   The hon. 
Member is not aware 
what kind of criticism is launched in our party 
when discussions take place on the various 
nrono'sals that the Government want to put 
forward in Ae legislature. 

DR. R. B. GOUR: I know now it Js stifled. 
SHRI LAL BAHADUR: Please do not talk 

of stifling. I do not want to criticise the hon. 
Member.    Stiflisg is 

done in  other  places.    We need not So into 
that now. 

Then, something was being asked the other 
day in the Lok Sabha. Perhaps, our Deputy 
Minister, Shri Satish Chandra, was replying. 
"Why did the Government of India or the 
Commerce Ministry agree- to that 
condition?"—some P. S. P. Member was 
enquiring. The vanguard of the proletariat 
revolution—I do not know if I am using the 
correct phraseology; anyhow, I read it in jail . 
. . 

SHRI BHUPESH GUPTA: Having, regard 
to the proletariat functioning under the Indian 
Constitution and. under constant threat of the 
Central Government, it has to deal with the, 
law. 

SHRI SANTOSH KUMAR BASU: And 
also of the Communist Party of India. 

SHRI T. S. PATTABIRAMAN: The cow 
has become an ass now. 

SHRI LAL BAHADUR: Anyhow, if that 
vanguard took the decision, 'it was hardly 
necessary for the Commerce Ministry and the 
Government to go further into that matter. We 
thought that the best things for labour would 
have been provided in that agreement. How 
can we think that conditions would have been 
agreed to which the Congress Gov-emnment 
would never agree? But, anyhow, that is the 
position. After all, you have to work and 
function. 

DR. R. B. GOUR: In such matters, the 
Congress Government does not believe in 
written agreements. 

SHRI LAL BAHADUR: After all, so long as 
the hon. Members have merely to function as 
an opposition, the position will always be 
different from that when the same party has to 
function as a Government. It makes all  the  
difference. 
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looked at it from that angle. They art not 
looking at it from any political angle as (uch.. 

Swti LAL BAHADUR: Well, whatever 
may be the interpretation ot tht hon.' Member, 
somehow or other, I feel-very strongly about 
it. I think the courts should never come near 
these things. They should remain out. And- 
about the Other thing that there snould be ho 
secrecy, as I have •aid, I entirely agree with 
that. There •hould 'be no secrecy about thes* 
matters. The contributions made •hould be 
shown in the balance-sheets and in the account 
books, and necessary particulars may be given 
I am not opposed to that idea. Well, if there is 
no secrecy, if there is no compulsion or 
coercion, and if the shareholders know it 
beforehand that their company is going to 
contribute something to, political .funds, I do, 
not  ee what objection there can be in 
accepting the present provision which is 
already there in the company law, namely, 
section 293. Of course, I would say that every 
question has two sides. But for the time being 
where is the harm? Even then, Sir, ag Mr. 
Pattabiraman rightly pointed out. Mr. Justice 
Tendolkar of the Bombay High Court himself 
differed with  his  brother     Judges.    He  
said: 

•'I am not prepared to hold that the mere 
power to give a' donation or a contribution 
to a political party has such a tendency to 
corrupt political life as to be considered 
against public policy. The harm to the 
public by permitting such contributions 
cannot, to use the words of Lord Atkin, be 
said to be substantially  incontestable." 

So, Lord Atkin also seems to hold the same 
opinion. This is why I suggest to the House 
that this matter should be carefully considered 
in all its aspects, and considered in a 
dispassionate manner. 

Well, Sir, I shall not take more of your 
time. In the end, I would like to say that- this 
matter deserves our aerious  consideration.    
It should  not 

be looked at from any party (pojnt; of view or 
from any party, angle.. .Jf there is anything 
which , cr«ate# demoralisation in any section 
of the people, we should, try to root that out 
completely. Oi course., I woiild like to say 
that so far as I am concerned, I shall never 
stand for anything which will lead to any kind 
of corruption. Of course, corruption is still 
there and i\ is prevailing everywhere, but one 
must .always, try to resist it. I haye merely this 
to say that the report of that committee has 
come to the Goyernment and: there are several 
suggestions made in that report. Of course, . 
one of the recommendation* is that there : 
should be no secrecy about these 
contributions, and as I said before, they should 
be clearly shown, 1:1, the balance-sheet, and 
neeessary particular,; of the donors should 
also be given. Therefore, Sir, as I said in the. 
other House, I would lik.es to say that here 
too, this matter ia already engaging the 
attention of the Government, and we r.re, in 
fact, almost in the midst of finalising the draft 
of the company law amending Bjll, and in a 
few days' time perhaps^ the first draft will be 
ready. Natural* ly,; it,,will have to be 
considered by the Law Ministry and therefore! 
> it may take some time to introduce it. In 
fact, we wanted to introduce it in this session 
itself. Of course, we are going to propose 
some major changed in that measure. 
Therefore, we would like to give our full 
thought to the various matters contained in 
thai measure. And I think we should bg able to 
introduce that Bill in the next session of 
Parliament. 

In: these circumstances, it is hardly 
necessary that we should discuss this matter 
separately. In connection! with that Bill the 
House will have ample opportunity tb move 
any amendment or to examine the Bill and the 
provisions therein on merits. If they think they 
are satisfied, so much the better but if they 
feel that they are not satisfied, they will have 
ample opportunity to move fresh amendments 
and discuss the matter thoroughly. 
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Sma BHUPESH GUPTA: Amendments 

cannot go beyond the scope and •we can only 
relate to those sections. 

SHRJ LAL BAHADUR: True, here in the 
Rajya Sabha, but still, the hon. Member will 
perhaps be in the Select Committee or his 
colleagues will be there. 

SHRI BHUPESH GUPTA: If you have any 
amendments to offer to this particular section 
it would be open to us whether in this or the 
other House to suggest amendments and if 
you do not touch section 293, it  would not be, 
as the rule stands, open to us to offer an 
amendment to that particular section. 

SHRI LAL BAHADUR: I follow it. Then as 
I have indicated to the hon. Member, on this 
Section the Sastri Committee has made 
several recommendations and whether the 
amendment which has been moved by Shri 
Gupta will be accepted in toto, whether we 
will accept it or not is a different matter—and 
that provision will have to be amended. So 
there will be enough opportunity for him to 
move his amendment if he i9 not satisfied 
with it. 

SHRI BHUPESH GUPTA: If you accept it 
now, you can amend it in that Bill, if 
necessary. 

SHRI LAL BAHADUR: I leave it to the 
good sense of the hon. Member but again I 
shall appeal to Shri Bhupesh Gupta in all 
humility and I don't want to criticise or attack 
the Communist Party or other parties which 
have taken part in this debate but I would like 
to request him to consider very coolly over 
this matter. It is a matter which has to be dis-
cussed by the political parties themselves. 
Other political thinkers should also give 
thought to this. It is essential that this matter 
should be discussed in a friendly spirit and 
then we come to conclusion. The hon. 
Member may not be aware that some Members 
of our party may hold different opinions.    So, 
I would very- much 

like that the proa and c.is and varioua aspects 
of this problem should be carefully taken into 
consideration and if necessary, I shall be 
prepared to consult the hon. Member outside 
the House too. So, in these circumstances this 
is a political problem. Let this political 
problem be discussed at a political level. Later 
on it will take the form of legislation and it 
may be presented to the House*. That stands 
on a different footing altogether, but I will 
very much beseech him not to, through this 
Bill, make political propaganda against the 
Congress Organisation. I have said that I don't 
deny that the Congress have accepted funds 
but may I tell him also that I don't know 
whether there is any other party which has not 
collected funds from outside the members of 
their party? 

SHRI BHUPESH GUPTA: All parties do it 
outside the members. Mass collections take 
place. 

SHRI LAL BAHADUR: Mass collections 
take place and sometimes in that mass are 
included Messrs. Birlas, Tatas, Dalmias—they 
are all there. 

SHRI BHUPESH GUPTA: Unfortunately 
we don't come in contact with them. 

SHRI LAL BAHADUR: May I say that I 
was really surprised by the statement which 
Mr. Gupta made. He said Mr. Dalmia 
contributed Rs. 8 lakhs.   I don't know . . . 

SHM BHUPESH GUPTA: Before the 
earlier case. That is what he said.   .   . 

SHRI LAL BAHADUR: . . . and recently 
Dr. Roy collected some funds from some 
others. I don't know the details. 

SHRI BHUPESH GUPTA: Rs. 2| crores. 
SHRI LAL BAHADUR: It is not fair to 

mention names unless they have been 
carefully verified but then he said Dalmia took 
over charge of the whole elections in Bihar.   .   
. 
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SHRI BHUPESH GUPTA: That is what  he 

said. 

SHRI LAL BAHADUR: And he is prepared 
to accept that statement. Coming from Dalmia 
he will accept that statement but    . . . 

SHRI BHUPESH GUPTA: I said 'This is 
what he said*. 

SHRI LAL BAHADUR: But then— of 
course it is no pleasure—what has happened 
to Mr. Dalmia and what kind of investigations 
are going on against them.   He was put in jail 
. . 

SHRI BHUPESH GUPTA: After Rs.  2£ 
crores. 

SHRI LAL BAHADUR: Regarding that 
figure of course I don't know but anyhow it is 
quite obvious that we don't take individuals 
into consideration when the question of public 
interest is involved and perhaps the difference 
might be, as my friend Shri Deokinandan said, 
that some members of other parties make 
collections in hiding whereas we do it in the 
open. That difference may be there and you 
say "You give us proof". Where from can we 
give proof? We make collections in public, 
and we are not afraid of taking or accepting 
contributions Irom anybody whereas the 
Communist Party, the P.S.P., Independents 
and others make collections from the same 
party, same people, and yet they will never 
publish it. They will never make it public. 
That is a fact put your hands on your heart   .   
.   . 

SOMK HON. MEMBERS: They don't have 
any heart. 

SHRI LAL BAHADUR: I challenge the 
Members of these parties making   .   .   . 

DR. R. B. GOUR: The difficulty  ometimes 
is we collect funds from him and we cannot 
publish his name. 

SHRI LAL BAHADUR: Why not? I shall 
give money if it is for a good •cause. 

SHRI BHUPESH GUPTA: Sometimes 
Ministers' sons contribute ia the Communist 
Party. That cannot ba published because the 
Ministers may lose their jobs. 

MR. DEPUTY CHAIRMAN: So you don't 
publish the other names? 

SHRI BHUPESH GUPTA: They don't lose 
anything   .   .   . 

SHRI LAL BAHADUR: If Ministers do 
contribute, then some element. of coercion is 
there by your party. Th* Communist Party 
can very well exercise coercion and in a very 
clever way. Without hitting them, the party 
can exercise coercion in a very beautiful 
manner. 

SHRI BHUPESH GUPTA:  How? 
SHRI LAL BAHADUR: That you know 

better. I am just finishing in half a minute. 
Every party tries to collect funds and may I 
say that thes* big people are not fools? They 
ara very wise people, very clever people. I am 
told that at Amritsar—1 don't know whether 
Mr. Gupta was there .  .  . 

SHRI BHUPESH GUPTA: I was there. 
SHRI LAL BAHADUR: Perhaps the hon. 

Member knows and perhaps Shri Gopalan 
knows. A welcome addrees was presented by 
the traders and industrialists of Punjab to 
them. What for, why? It is good that they did 
it but as I said, they are very clever. They 
know . . . 

SHRI T. S. PATTABIRAMAN: Was any 
cheque presented? 

SHRI BHUPESH GUPTA: In Punjab we 
have only 4 Members in tht Assembly and if 
they made an addreai to us, it means they are 
wanting us to fight against the injustices 
against small traders and businessmen by waj 
of all sorts of taxes. 

SHRI LAL BAHADUR: Of all thi people, 
the businessmen and industrialists of 
Amritsar and Punjab though it advisable . . . 

SHRI BHUPESH GUPTA: Beeavw you 
have let them down. 
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Swu LAL BAHADUR: . What about the 

big businessmen of Amritsar? They .were  
also  there   .    .    . 

SHRI BHUPESfl GUPTA: Birla will run 
away   .   .   . 

SHRI LAL BAHADUR: Mr. Birla is foing 
to Kerala and he has gone to U.SA. to finalise 
that scheme and as »oon as he returns—in fact 
he has written that he has almost finalised nnd 
when he returns—he would be able to set up 
that plant in Kerala. Therefore, he is going 
there very gladly. 

SHRI DEOKINANDAN NARAYAN: Is he 
bringing machinery from U.S.A. (or Kerala? 

SHRI LAL BAHADUR: I will not take more 
time of the House but I would merely say that 
there is no point in accusing the Congress like 
this. There are differences. I shall •ccept- what 
I do. Sometimes my friends opposite may not 
do it. You  eed not bring in these matters and 
if you want to take political advantage out of 
it or make political propaganda •tying that the 
Congress has done this  nd thus create 
misunderstanding •mong the people, it is 
hardly fair. Let us discuss it at an academic 
level  nd if the House so feels that this 
particular amendment is desirable, this House 
can certainly pass that measure when the 
major Bill, the  mending Bill, is placed before 
the House.   Thank you. 

MR. DEPUTY CHAIRMAN: The debate 
will continue on the next day. Of course there 
will b« a ballot. There is a Message. 

I   P.M. 

MESSAGE FROM THE LOK SABHA 

THB DELHI RKNT CONTROL BILL, 1958 

SECRETARY: Sir, I have to report D the 
House the following    message 

received from the Lok Sabha, signed by the 
Secretary of the Lpjc Sabha;,,«, 

"1 am directed to inform Rajya Sabha 
that Lok'Sabha, at its sitting held on the 
12th September, 1*5*, adopted the 
annexed' motion in regard to the Delhi Rent 
Control Bill, 1958. 

I am to request that the concurrence of 
Rajya Sabha in the said motion, and also 
the names of the members of Rajya Sabha 
appointed to the Joint Committee, may b« 
communicated to this House. 

MOTION 

That the Delhi Rent Control Bill, 1958, 
be referred to a Joint Committee of the 
Houses consisting of 4* members; 30 from 
this House, namely:— 

1. Shri Radha Raman. 
2. Choudhry Brahm Perkash. 
3. Shri C. Krishnan Nair. 
4. Shri Naval  Prabhakar. 
5. Shrimati Sucheta Kripalani. 
6. Shrimati Subhadra Joshi. 
7. Shri  N.  R. Ghosh. 
8. Shri Vutukuru Rami Reddy* 
9. Dr. P.  Subbarayan. 

10. Shri     Kanhaiyalal     Bherulal 
Malvia. 

11. Shri Krishna Chandra^ 
12. Shri Kanhaiya Lal Balmiki. 
13. Shri Umrao Singh. 
14. Shri Kalika Singh. 
15. Shri T. R. Neswi. 
16. Shri Shivram Rango Rane. 
17. Shri Chandra Shanker. 
18. Shri Bhola Raut. 
19. Shri Phani Gopal Sen. 
20. Sardar Iqbal Singh. 
21. Shri  C.  R.  Basappa. 
22. Shri B. N. Da tar. 
23. Shri V. P. Nayar. 

24. Shri Shamrao Vishnu Parulekar. 


